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IN THE INCOME TAX APPELLATE TRIBUNAL
“1{* BENCH, MUMBAI

AT 4t HTaR g, Sures gd
AT 4t O $UR SRMATd , 0al a8 & 904 |
BEFORE HON’BLE SHRI MAHAVIR SINGH, VP AND
HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM
(Hearing Through Video Conferencing Mode)

SIDHIIAUT ./ 1.T.A. N0.6627/Mum/2019
(ﬁﬂﬁUTa'Ef/Assessment Year: 2011-12)

Mrs. Kamla Nenawati ITO (Int. Taxation)-3(3)(1)
C/o IPTC Pvt. Ltd. g9/ | 1631, 16" Floor
7t Floor, 73, Maker Chambers-VI Vs. Air India Building
Nariman Point, Mumbai -400021 Nariman Point, Mumbai -21
RYTIICRAN /SIS 3RY /PAN/GIR No. ABTPN-6291-J
(Giﬁ?ﬂiﬁ/Appellant) : ‘ (Q?qiff/ Respondent)
Assessee by : Shri Lalchand Chaudhary-Ld. AR
Revenue by : Shri Gurbinder Singh-Ld. DR
JaTs P ARG/
Date of Hearing 19/04/2021
=IO I ARG / 03/05/2021
Date of Pronouncement
3/ ORDER

Manoj Kumar Aggarwal (Accountant Member)

1. The Ld. AR submitted that the assessee has already opted for
settlement of dispute for the year under Direct Tax Vivad Se Vishwas
Scheme (VVS Scheme), 2020 and therefore, seek withdrawal of the
appeal. The Ld. DR did not object to the same.

2. In view of foregoing, the appeal stand dismissed as withdrawn with

a liberty to assessee to seek restoration of the appeal in case the



aforesaid declaration filed under the scheme is not accepted, for
whatever reasons.

3. The appeal stand dismissed as withdrawn.

Order pronounced on 3" May, 2021.
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